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H. CT-8-0005-2023-Sec-1-0i4 (CT) (12).—tP4 GR, Hee Atel HE ar HL sfetAA, 2017 (2017 FI 

19) (faa ga afer F sad ova se aah wer vat) st aT 168% % Getiad WalHa Area six Fa He 

aifatraa, 2017 (2017 = 13) St IRI 20 SRI Fed wifes ar wat Hed eu, aie ga fam gra one sa UH 

%3-31-2020-1-41a (67), ferie 5 fearar, 2020 dar fea HF. WH-U-3-07-2021-1-Ws (26), Teale 10 FA, 2021 

am sifrget a. CT-3-0002-2022-Sec-1-374 (CT) (44), fei 20 Gene, 2022 & sie deer 4, aiteg at fare 

wT, 4 faite safer A dafira, So fafa at are 73 wl IMT (9) & am, ded 4 feu ae a we ded feu 

Te St WM Waa Wa A STAT feu me gaye Ht yea wt age & few, sree wT He HT, aa 73 Bt STUNT (10) 

& avin fatafés ara-ahr ar faeae wat %, sat -— 

(i) fara av 2017-18 & fer, 31 fear, 2023 Th; 

(ii) farta ad 2018-19 & feu, 31 Ard, 2024 am; 

Gi)  fardta af 2019-20 & fey 30 MH, 2024 Ts. 

2. we afirgean ferie 31 ard, 2023 @ wad Be AMT STU. 

Heage h UM Hb A A AM SMAAK, 

an. ut. sirarera, scafaa. 

aoe, fed 21 shea 2023 

. CT-8-0005-2023-Sec-1-it (CT) SRA Waar % sqee 348 H UE (3) & sae 4, ga area st 

afaqeat sia CT-8-0005-2023-Sec-1-a4 (CT) (12), feats 21 atte 2023 al 3idsit srqare Toate Hh ws 

a Ween warfare fear sia &. 
Wea USM & A A WM SMTA, 

ae. Wi. sitareaa, svafaa. 
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Bhopal, the 21" April 2023 

No.CT-8-0005-2023-Sec-1-V (CT) (12).—In exercise of the powers conferred by Section 168A of the Madhya Pradesh Goods and Services Tax Act, 2017 (19 of 2017) (hereinafter referred to as the said Act) read with Section 20 of the Integrated Goods and Services Tax Act, 2017 (13 of 2017), and in partial modification in this department:s Notification No. F-A3-31-2020-]-v (67), Dated 5" December, 2020 and No. F A 3-07-2021-I-V (26), Dated 10" June, 2021 and Notification No. CT-3-0002-2022-sec-1-VCT) (44), Date 20 July, 2022, the State Government, on the recommendations of the Council, hereby, extends the time limit specified under sub-section (10) of Section 73 for issuance of order under sub-section (9) of Section 73 of the said Act, for recovery of tax not paid or short paid or of input tax credit wrongly availed or utilised, relating to the period as specified below, namely :— 

(i) for the financial year 2017-18, up to the 31* day of December, 2023; 

(ii) for the financial year 2018-19, up to the 31 day of March, 2024; 

(iii) for the financial year 2019-20, up to the 30* day of June, 2024. 

2. This notification shall be deemed to have come into effect from the 31s March, 2023. 

By order and in the name of the Governor of Madhya Pradesh, 
R. P. SHRIVASTAVA, Dy. Secy. 

    Praise, wreeta yao aan cer ati, TAIN Br Male aly BROT, wae @ Axa den yarfera—2023.


